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SHRIMATI PRATIBHA  SINGH:
Sir, what was the original cost of
construction per unit of Brahmpuri
colony and how much amount, on an
average, has been recovered from the
allotiees s0 far by way of rent, and
what is the balance they have yet to
pay? This delay in handing over the
right of ownership is creating a Jot of
difficulties to the persons who have
gone in for these flats,

SHRI SIKANDAR BAKHT: Sir,
the cost per unit has not been asked
in the question. I am....

MR. CHAIRMAN: You can say the
same thing,

SHRI SIKANDAR BAKHT: 1 re-
quire notice for that. This does not
arise out of the original question.

SHRIMATI PRATIBHA SINGH:
What is the life span of these colonies
as assessed by the architects and en-
gineers concerned?

SHRI SIKANDAR BAKHT: My
answer is the same for this also. I re-
quire notice.

Allotment of plots fo persons whose
houses were demolished during the
emergency

*610. SHRI MAHENDRA

DUR SINGH:

SHRIMATI PRATIBHA
SINGH7Y

SHRIMATI  SUSHILASHAN-
KAR ADIVAREKAR:

SHRIMATI SARASWATI
PRADHAN:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleaseq to refer
to the reply to Starred Question 75
given in the Rajya Sabha on the 16th
November, 1977 and state:

BAHA-

(a) what criterion has been fixed to
select applications for allotment of
plots measuring 40/80 sq. yards in
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development areas in Delhi from the
persons whose houses were demolish-
ed during the Emergency;

(b) whether there is any proposal
under Government’s consideration to
give priority to those persons who
have power of attorney, recewpts for
house-tax paid by them and other
documentary proof to show that they
actually owned houses in the colonies
which came under dgemolition during
Emergency; and

(c) if so, what is the fotal number
of such cases?

faater #itv wEw qan giF s
qaata dawe ® Tow @& (sf Tw
f®T) ((F) 40/80 I T &F @Rl
FT HTEET FIA & TXqd KT TAT wfqq
& TEl fear T § aur 7T aw g
e fayifa =€ feg o 0
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iTHE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND:
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KAR): (a) The proposal for allot-
ment of 40/80 sq. yd. plots has not
vet been finalised and no criterion has
yet been fixed.

(b) No, Sir.

(¢) Does not arise.]

sfradt sfaar fag = dEw
FaTq Y4 a0A § IF § qE q>T |
qEAT G ST ower o &
goar | Fwr 9g fE®T ¥ Far § av
SATET FTETT ZEIT FitE (7 @y
¥ o facr § =T feawal &1 quay
ge =% A sy gfquw A S,
T 9T T T ATEAT F A

+The question was actually asked on the floor of the House by Shrimati

Pratap Singh.
i[ 1 English translation.
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SHRI SIKANDAR BAKHT: In
July 1977 DDA announced that they
would give alternative plots of 40/80
square yards to those persons whose
houses have been demolished and the
area acquired during the demolition
operations for the last two years. This
has been done for the sake of giving

certain facilities. Of course, there were .

-certain formalities which ought to
have been gone through before mak-
ing this announcement but were not
gone through. They are being gone
- through now.

{1 AT TG WY 2, 4T
ag @dr § B fom wm aem #7 e
giafeat fr & 1€ #T f57F far
orvaTeq fgar i fd 38 40 #T 80
TS F7 e Fare & qmm, gud
TEFT F AR FTH TATA AR
HFATA FT W@ & AR AT 3% JT
T FT 0§ AR AT FAR Gl
ST & WX ST AR, TG TR I9% 1T
T G FIG qg AUAT R FE g
I AF I @ L& AT H 1 Ay
qTHRTT RIS THY ATET 30, g7
H1E qT fAFTRT arfe ST aFTr
FEAT TN T 7 FH A GEY 7
foa® o wiR & " 99 goy
gfvi-gtafeat (g 1€, I e
wrerfamer geme & TEE ?

st faweay s @ T9H I@AT A
2 v smfoy Gedafaw g =fen
FgF WAfAT GEeafaw g IAET
FEX wg faeniy 1 IR § e wme-
forg Gedaferm g1 ST &1 ATAT SATUAT,
HqE gRIT T A&l /AT ST |

S AEET 9T W IF A4AT
FIRHT F M ZaAr aSr AAET O q8
firw & 7€, ag Fgr & 9gq o ?
AT TF FHST T 9T FT FiT
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SHRI E, R. KRISHNAN: My
persons have so far applied and how
many of them. have been promised by
the Government?

SHRI SIKANDAR BAKHT: Five
thousand.

SHRI C. R. KRISHNAN: My
second question has not been answer-
ed. How many of them have been
promiseqd by the Government?

SHRI SIKANDAR BAKHT: This
question ig still under consideration of
the Government, as to how these re-
habilitation facilities have to be pro-
vided. Therefore, the question of as-
surance or promise does not arise.

SHRI N. G. RANGA: The Govern-
ment seems to be considering this
question for many months, if not more
than one year. These people are very
small people and in view of that they -
can build only small huts in an area
of 40/50 square yards. And it is for
thalt reason that my honourable
friend ‘'was talking about docu-
ments needed to establish own-
ership or the legitimacy of the claim
to that particular plot, and so on. That
is why part(b) of the question was
put. Anqg priority to these persons
should have been given because the
power of attorney has been establish-
ed, receipts for house-tax paid also
had been produced and other docu-
mentary proof also was being provid-
ed. Even in these cases, why is it
that so much delay has taken place?
And is it that my hon. friend is not
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able to come to grips with the admi-
nistration in order to put a time limit?
He says that there is no time limit at
all, Ig it fair?

SHRI SIKANDAR BAKHT: The
power of attorney is not treated as
proof of ownership. Receipts of tax
paid, etc., may be proof of possession
of accommodation but not of owner-
ship. Even a tenant may be in pos-
session of a house-tax receipt. There-
fore, these things will have to be
thrashed out before we come to some
conclusion.

SHRI N. H. KUMBHARE: Sir, there
are several hundred people who have
approached the DDA for allotment of
a piece of land and the fact remains
that these people are without any
shelter, without any house of their
own. In view of the Government’s
policy that those who are shelterless
will be providedq with some shelter,
could not they relax the condition—
if the DDA is otherwise satisfied that
here is a person who says that he had
a dwelling of his own which was de-
moiished and he does not have any
proof— and let him be allotted a piece
of land? Could they not relax the
conditions by which these people also
can be rehabilitated?

SHRI SIKANDAR BAKHT: As far
as that part is concerned, it is the
duty of the Government to see that
every individual, every citizen in the
country is provided with housing faci-
lity. This is a very general sort of
thing and correct. 1 would tell you
that the Government is seized of the
problem and will try to do its best.

sit ez qrat : ATEAR, ol AR
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o fag agw . g I A TF
o=er gate fFar & 1 & g =
ay & 37 feai 1 for F% o= feay #7
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TEXF FRT SAFHT AN T@HL W
SHFl QU FIA AT FICAX FE

SHRI YOGENDRA SHARMA: How
many have been rehabilitated out of
them? That is my question.

it fawa< qeq : WY Q9 3@ T4
ag WK WRE @ g

SHRI R. NARASIMHA REDDY: Sir,
according to the press reports 1,60,000
dwellings have been demolished. Is
this a correct figure? Secondly may I
know from the hon. Minister whether
it is not possible to accommodate at
least some of them in the areas from
which they were driven out?

SHRI SIKANDAR BAKHT: I can
only give figures as they are available
in the records of different Depart-
ments. The figures which nave been
placed before the Shah Commission
do not appear to agree with the figu-
res that I have in my Department.
That is why a survey alone might help
us,

SHRI R. NARASIMHA REDDY: I
would like to know your figure.

SHRI SIKANDAR BAKHT: I do
not have that figure just now.



